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Orders o N e - -

-13-8 93

_None .present .for theé” applicarnt’s
Mr.K.N.Shrimal - Counsel for respondents.

i The learned counsel for the respondents

> Sibmit s 'that ‘the :meugned order wh:Lch was.

5 challenged by the appllcant in thlS O.A has
been w1thdrawn and the aDpllcant has been

; transferred ‘and posted at a place from where
he was transferred and he has JOJ.ned on

12 .8.99 in the afternocon. He has flled pﬁotostat
copy of the order as well ‘as the Joz.nlng report .

The same be placed on record. L /\\
\ -Since none is present for the N

1 aopllcant and in’ v1ew of the subm1531ons

made by the learned lawyer for\ the respondents,
‘thig o.A ’has become :Lnfructaous.’ Therefore,
this 0.A is dismissed-as having become

infructuous.
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